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FINAL ORDER NO. 51357/2023 

 
 DATE OF HEARING/DECISION  : 21.09.2023.             

 

 
RACHNA GUPTA 

 
 

 Learned counsel for the appellant has placed on record the 

copy of final order No. 51957 of 2021 dated November 17, 2021 

passed in Service Tax Appeal No. 51452 of 2017 title as M/s 

World Wide Security Organization versus Principal Commissioner 
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of Customs, Central Excise & Service Tax, Bhopal. It is mentioned 

that the present appellant is the Proprietor of M/s World Wide 

Security Organization and in view of the said order, learned 

counsel has prayed for withdrawal of the impugned appeal. In 

view thereof, the appeal stands dismissed as withdrawn.  

 

(Order dictated and pronounced in open court.) 
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